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Demand to taki concrete steps to check the increasing incidents of air miss at

various airports of the country
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MR. DEPUTY CHAIRMAN: Shri Anil Desai, not present. The House is adjourned
to meet at 2.30 p.m.

The House then adjourned at thirteen minutes past one of the clock.

The House re-assembled after lunch at thirty-one minutes past-two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PRIVATE MEMBERS' RESOLUTIONS

Continuous shortage of power and its adverse impact on the economic

development of the country

MR. DEPUTY CHAIRMAN: Now, Private Members’ Resolution. Further discussion
on the Resolution regarding the continuous shortage of power and its adverse impact on
the economic development of the country, moved by Dr. T. Subbarami Reddy. The next
speaker is Vijay Goel; not present. Shri V.P. Singh Badnore. Don’t speak too much;

you have to come here!

THE MINISTER OF STATE OF THE MINISTRY OF COAL; THE MINISTER
OF STATE OF THE MINISTRY OF NEW AND RENEWABLE ENERGY; AND THE
MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH GOYAL):

That means, you are not interested in listening to my reply, Sir !

MR. DEPUTY CHAIRMAN: I would be here !
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SHRI PIYUSH GOYAL: Sir, the only thing I wanted to say is, there is a debate on
Power on Monday too. So, I wanted to get a sense of the House, whether I should give
a very detailed response today or, they would like to have a more detailed response on

Monday. I am open to both. I can speak twice. I have no problem.

MR. DEPUTY CHAIRMAN: You can choose your way. You can make a detailed
reply on both days. There is no problem. Now, Mr. Badnore, please.

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, there was a Resolution moved by
Dr. Reddy, “That this House expresses its deep concern over the continuous shortage of
power and its adverse impact on the economic developmem of the country and urges

upon the Government to take urgent measures.”

Sir, first and foremost, let me start with the deep concern over continuous shortage of
power. It is a fact that we have had Independence since 1947. It is nearly 67 years since
then. In 1948, the Electricity Act came into existence, which was in the Independence
era. At that time, the power scenario was such that we had power in just three-digits, in
hundreds only. The last Electricity Act was in the 19th Century. After about 50 years,
we had the Electricity Act in 1948. The regime changed, and instead of the private
sector that used to look after power, the Government thought that most of the Central
Public Sector Units, as they exist today, should be with the Government. And from
those times, we have come to 2 lakh plus megawatts today. So, for sixty seven years,
we have had progress in electricity. They have been in Government tor fifty years out ot
that sixty seven years and the responsibility lies on them. But we do not want to score
any brownie point and say that it is your doings that all this is happening. We have
come to 2 lakh plus megawatts. The development and scenario has changed. But it is
sad that after sixty seven years there is still a deficit; there is still a peak deficit. About
twelve years ago, very few villages in the country had electricity; only big villages and
cities had electricity. So, they started this flagship scheme of Rajiv Gahdhi Grameen
Vidyut Yojana and under this Rajiv Gahdhi Grameen Vidyut Yojana lots of villages
have been electrified —over one lakh villages. We also wanted that they should have
some norms in the scheme 'what is electrification of a village'. Now, we say that if
the Whole Village is 100 per cent electrified, then only will we say that the village is
electrified. That could not-really come about, and they came out that if 10 per cent of
that village is electrified they would think that the village has been electrified. In the
Standing Committee we have been wanting to say that when, at least, 50 ber cent ot
that village is electrified, only then should it be declared as electrified . But that has not
come out. What has been done is that you but up a pole at the centre-most point of that
village, and if there is a Government building, that must be electrified. The OBCs, EWS



252  Private Members' [RAJYA SABHA] Resolutions

[Shri V.P. Singh Badnore]

should be provided free connections. That was also in this Rajiv Gandhi Grameen Vidyut
Yojana. But it is sad that after sixty seven years, hundreds and thousands of villages
are still not electrified. Even if those villages are electrified, most of them don't get
electricity for more than to ten hours. We have been insisting in the Standing Committee
that we must have electricity for twenty four hours. When will we get to this position?
So, the concern of Dr. Reddy is well taken; there is a deep Concern. The next point is
the economic development of the country. If we do not have the electricity, what will
happen? For industry, agriculture and even for this House, electricity has become the
mainstay and in every walk of life we need electricity. I must say that the industry and
the competitiveness of the industry, manufacturing and export, depend on electricity and
when that doesn’t heppen it gets affected. So, if we do hot have cheap power, we will
not be competitive here and outside. Now, let me cite an example. In India, We have
the National Grid. There was a time when there used to be a South Grid, a North Grid,
a West Grid and a North-East Grid. Except for the North-East Grid, all that has now
come under the National Grid. I will give you an example. In European countries, they
have a European Grid, and there are times in those countries when at night, the power
is available at a very cheap rate. They cannot shut a thermal power station. Everybody
knows that a thermal power station is not like putting off the electricity. Once you
shut a thermal power station, it takes a lot of money and time to revive that because
you have the coal or the gas coming in. So, it is not easy to shut a thermal power
station. These countries in Europe give very cheep power at night and that is when
the electricity intensive industries, like cement, fertilizers and steel, use it at night. In
India, We have not come to that position of surplus electricity. And, it becomes really
a problem of where to put this electricity because electricity is a commodity which,
when produced, has to be consumed immediately. It cannot be put into the sea even.
So, there are times when these countries give it even at minus rate to keep their thermal
power stations going. That is when these industries buy this cheap power and run their
plants. If we get to that situation, then we will become really competitive. I remember
when I was in Australia, I saw all the offices were lighted at night. I was wondering
as to why they should be lighted. Was that because ot the tourism that they had lighted
up all those offices? Then, I found out that those offices had to compulsorily keep the
lights on because they have to use that electricity. You can’t put it into sea. You have to
use it. So, they have to keep the lights on even if the rates are different at night. In the
European Grid, at times, they give free electricity also, and that is when the industries
become more competitive because they buy electricity at night. But that is the surplus

regime that I am talking about. In India, I don’t know when we will be able to get to
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that situation. In India, because ot village electrification, a scheme was started in Gujarat
that we must separate the feeders. Now if we do not seperate the feeders, there will
be theft. In the farm sector, they out this device on the and the they take electricity at
night. And, this was a very good idea that they started. This idea ot feeder separation
was started ih Gujarat and then It was cooled in other States also. Now, Gujarat has a
different model and I am talking alout the model that you have three phases, and in
the farm sector, the three-phase system is used for pumps. So, if you do not give three-
phase system, naturally that seotor is totally closed and you give it to the villages. So,
if you have a single phase, the theft also stops. This was started in Gujarat and copied
in many States. Sir, talking about where and how We can really improve tne scenario,
I would say that we have been concentrating on the generation side, and, naturally, if
we do not have the electricity, how can we go ahead. But it is a fact that if you spend
one rupee on generation, you must spend two rupees on transmission, and, two rupees
more on distribution. Now, that has not been adhered to. We have been concentrating
on generation and equal money has not been spent on transmission. The National Grid
has come about but the evacuation problem from many power plants is there. We say
that there is great hydro potential in the north-east. There is great hydro potential in
Bhutan, in Nepal but we have not been able to get the evacuation because we did not
spend those two rupees, which we had to spend. We have not been able to spend that
matching amount, that is, one rupee on generation, then, two rupees on transmission

and then further two rupees on distribution.

Let Us talk about Delhi. Exactly the same thing has happened. We put up the
Bawana Power Plant, which is Supposed to be a 1500-MW power plant. I do not know
how the Congress Government thought of putting it Up when there was no gas provided
to it. It is hardly running. The PLF is really so low and then, there was tne evacuation
problem, which our Minister looked into, and, tried to get it from Bawana Plant but
there is no gas provided for it. You spent lots of money on the Bawana Plant. Now,
if you talk about distribution, Delhi and a few cities have been taken over by some
private sector companies, and, if we do hot have competition ih the distribution, we
will not be able to really go ahead. The crux of the matter is that we heed to spend
and do something about the distribution. Sir, in the 2003 Act, where 1 was also there,
we put in 'open access', and, we said that you may not be able to do it right now, but
we made it mandatory and said that in five years, we must have open access not just in
the transmission but in distribution as well. And, that is how we will be able to usher in
competition. Now, if you divide Delhi and give it to two private sector companies, there
is really no competition because they are in different areas. It is like two cities being

looked after by two different private players. So, what will happen? Let me give you an
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example of telephony. About 15-20 years ago, there used to be long queues for landline
connections in the telephony, and, then, we got lots of people in the telephony. They
opened it out. I will not get into the 2G or 3G issue but there were so many players
who came in, and, then, you could go and puy a telephone connection, and, then, the
mobile came. It is exactly the same system ot 'open access', which we mentioned in the
Electricity Act, 2003, that is, have more players. Let me give you an example of what
happened in England in the nineties. The Thatcher Government had a problem when
they wanted to reform the England Electricity Act. She was the person who wanted to
introduce competition in the distribution. There was a hue and cry but she went ahead.
Even with lots ot complaints and lots of people complaining as to how this will happen,
she ushered in competition. And, what did she do? Today, in London, if you are not
happy with one player, you can change it. It is just like the telephony where if you are
not happy with Vodafone, you can go to Airtel, and, if you are hot happy with Airtel,you
can go to MTNL, and, what not. In the same way, the systems are there, but you need
to refurbish them, like in Delhi. But have more players. Then, like telephony, if you
are not happy with Tata, go to Reliance; if you are not happy with Reliance, let US get
L & T or whatever or whoever it be. Like in the telephony, this ushering in competition
is required in the distribution sector. Unless that is done, this systern will not really
come up. He wanted this to come up and make it mandatory. It must come up in five
year. But what did they do? They did it only of one megawatt, that too in transmission
seotor. Coming into distribution, the real competition would come in if we have more
private players in the distribution like the telephony. Anybody can go and buy a telephone
and get a connection. The same way, if you are not happy with one player, you switch
to another or some other, like you have it in London, in South Africa and in America.
I would urge the Minister to look into this open access. This is the crux of the matter,
and if that is done, things will really improve. A young Minister can really take this up.
Sir, aloout ten years ago ...(Interruptions)... TAR A ol EESER gl

MR. DEPUTY CHAIRMAN: Young and dynamic.
SHRI V.P. SINGH BADNORE: Yes, Sir, I forgot the ‘dynamic' part of It.

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY;
AND THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):

Now, there is a word from the Chair!

SHRI V.P. SINGH BADNORE: Sir, in 2005, on the generation side, the Congress

thought that we must do something and reform this sector. That is when the ultra mega
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power scheme was floated. It was a novel scheme and it was so largely trumpeted by
them that this will be the panacea for all our ills and the power sector will really surge
and we will come into the surplus section. (7ime-bell) Because I will speak again on
Monday, I wiil not take long time. I think it may become a very long speech then, so

I will not take much time.
MR. DEPUTY CHAIRMAN: No. I want you to come here. That is why I rang it.
SHRI V.P. SINGH BADNORE: Okay, Sir.

Sir, I was saying about ultra mega power scheme. It was a great and a novel idea
in the sense that instead of carting coal all the way to the land-locked areas and the
areas where they do not have coalmines, why don’t we have pithead generation where
there is coal? Instead of tacihg all other problems like congestion, traffic problems of
the Railways, you have pithead generation and you wheel the power instead of carting
coal there. It is a great idea. Also, have it on the coastal areas where if you get imported
coal, have it and then again wheel it. They were supposed to be ultra mega because it
had the super critical technology also into it. We wanted to get into the new technology
where there was going to be less pollution. This was ultra mega scheme in the sense that
there was supposed to have been 4,000-5,000 and above megawatts of power generation.
So, if you had about 12 of them, had this problem been sorted out, you would have
put in about 60,000 megawatt. They said that we would do it in about five-six years. It
will take a little time. Where did they go wrong? I was in the Standing Committee and
I said it would not work. I had suggested to them that you have these power projects,
you identify them, you clear those projects, you get them land, the Government must
get them land, you have all the NOCs cleared, the water connections and all that and

then have international bids.

It would have worked. But you were more interested in finding how much per unit
will cost. Then you left it saying you get the land from the States and you get all the
connections. Only two of them have really come about. Instead of 60,000 mw power that
you could have put in what you would have been able to do is only, I think, Sasan and

Mundra and that too a couple of thousand mw of power. And booth are not going ahead.

Again, my request to the hon. Minister is this. This has to be remodelled. And it
will Work, because it is a goed thing to have pithead generation are power plants on

the sea coast.

Sir, I think on Monday I will be having lots of things to say, so I will speak then.
In the meanwhile, I think I have said quite a bit. Thank you very much, Sir.
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SHRI K.N. BALAGOPAL (Kerala): Sir, I rise to support the Resolution mainly
dealing with different aspects of power sector in the country. Shortage of power, price
of power and the supply side of power are very important aspects and the Resolution
moved by Dr. Subbarami Reddy talks about that, which I am supporting. We have a
new Government. The Power Minister was very dynamic and active when he was in
the Opposition. I hope while sitting on the Treasury Benches, he will also be very
dynamic in future. We expect that in the coming five years, the Government will do a
lot of things to increase the efficiency of the power sector in the country. Nowadays
it is very evident and it has been proved that power tariff and power sector are very
important for coming to power and for getting uprooted from power. That is the example
of Delhi. The Party which ruled the State for some years, was uprooted because of high
power tariffs. Yesterday, while discussing the Delhi Budget, we raised the same issue.
The elections gave a hung Assembly to Delhi. Even after the Aam Aadmi Party came
to power for some time, and after that there is the President’s Rule, the power tariff in
Delhi was increased twice. The Congress Party was defeated in the elections and the
new Government came which said that they would decrease the power tariff. The BJP
in the election campaign promised that there would be 30 per cent reduction in power
tariff in Delhi. Now the BJP is indirectly ruling Delhi. The BJP is ruling Delhi de facto.
But the promises which they had made at the time of elections, have not been fulfilled.
I hope the Power Minister would advise the Government to fulfil the promises which
they had made. Recently, there was eight per cent increase in power tariff. Earlier also,
there was eight to nine per cent increase in power tariff. I am not going into the details
of Delhi. One thing is very clear from what actually happened in Delhi. Everybody
knows that power tariff hike is not proper. Then CAG audit is also going on in Delhi.

Everyone is saying and everyone believes that the tariff which they are charging in Delhi
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is very high and there are some kinds of adjustments in the accounting of private power
companies. Earlier, the power sector was privatized in Delhi. This is one aspect of the
power sector. Earlier, when the Electricity Act was passed, there was a talk that if we
privatise the power sector, power sector will become more efficient, there will be more
power generation, and the tariff will come down. But, actually in practice, tariff is not

coming down, and generation has also not increased.

Sir, it is very clear that power is very important for the development of any society.
Technology is also very important for the development of any society. History shows that
the USA and Europe were a very good landmass and all kinds of geographical facilities
were there. But they were not populated like India and Asia. Why? In those days,
before technological development and industrial revolution, major parts of Europe and
the USA -- habitants came in this number later -- were not very friendly for the people
to live because of snow all around and the climate was also not very conducive. Later
when the new technology came, because of industrial revolution, which was a result of
colonization of India and other countries, because of technological development, because
of airconditioners, heaters, and because of all these facilities, they could develop like
that and started living there. So, technology is very much important for the development
of any country. We are lucky. We are not a very far behind country now. If you take
the global standards, the power sector in India is third or fourth in the world. I think
in the case of power generation, we are third in the world. We are producing 4.8 per
cent of the global production of power. We are placed after Japan and Russia. This is

the information which I got from some records...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Mr. Balagopal, the
allotted time for your party is five minutes and there is another speaker. I want you to
speak because you are speaking so well. But that doesn’t mean that you are you going

to go on and on. Take just one or two minutes more.

SHRI K.N. BALAGOPAL: Sir, in consumption also, we are not very bad. We are
fourth in the world. Statistics show that after China, the United States and Russia, we
are fourth in the world. But the issue is this. As per some global study, the production
that we have now should, at least, be tripled. In other words, we would need three times
more power by 2050. That is the estimate. Now we have to make that. But how are we
going to make that? That is the issue. We have to increase the present capacity by three
or four times. The question is: How are we going to increase the capacity? Presently, Sir,
we are mainly dependent on thermal power. We have to look into the use of technologies.
I am not going into the details because of time constraints. But when you talk about

production of power, our country uses 17 per cent of it from hydro energy. I am from
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a State which uses maximum hydro power. In technologies, which were 100 years old,
the initial unit was firm. But, from then to now, the same capacity is coming out from
hydro electric power. If you take the case of motor vehicles, between the Ambassador
car and the motor cars which are plying now, there is three times more fuel efficiency
than those old technologies. Sir, if the hydro electric power, which we produced earlier,
was 15 MW, we would have had, at least, 50 MW of production now if we had the
same technology. But we are very, very pathetically behind in technologies. With the
existing technology, we have to increase our capacity. The same thing is the case with

thermal power.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): I hope, you know, today
with Bhakra, hydro power costs only 5 paisa per unit.

SHRI K.N. BALAGOPAL: That is very good information. But, in my State, Kerala,
where we are producing 60 to 70 per cent using hydro energy, it is very costly nowadays.
I am saying about the initial costs. The initial cost is high. The capital investment is
very high. I am not an engineer by profession. I am an arts student. So, I cannot speak
about technologies. With the use of nano technology, etc., how you can increase the
capacity of turbines, this information can be given only by technical people. But we

have to increase the capacity.

Sir, I wish to make one point more. I was told that the Gujarat Government has been
very successful in using the solar energy. Once we went there and had some discussions
with the higher authorities there. They said that they were planning to establish panels
on Narmada canals. Even Rajasthan is coming up with new ideas on solar energy. So,
we have to do something more in the field of solar energy...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): We are going to have

a discussion on this on Monday. You can continue your speech during that discussion.

SHRI K.N. BALAGOPAL: Unfortunately, I am not going to speak on that. You are
going to speak on that. My party has decided my name for other subjects.

My last point is regarding power losses. We are now losing 23-25 per cent. We
have targeted that by 2022, this should be brought down to 14 per cent. The European
standard is 14-15 per cent. We are losing so much power. Maybe, if meters and wires
are changed, we can bring down the transmission losses. But, Sir, we have to produce
more energy. But privatization without any checks and balances will not help. That is
the ultra mega power unit’s story and we have to be up to the mark with regard to
transmission and other things and we have to control ballooned project cost. Proper
audit should be there. I support the Resolution and hope that in the coming five years
the Government will do a lot in this.
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DR. K. P. RAMALINGAM (Tamil Nadu): Mr. Vice-Chairman, Sir, I am very proud
to participate in the Resolution moved by the learned Senior Member, Dr. T. Subbarami
Reddy. Access to electricity is one of the key pre-requisites for economic development.
Since electricity consumption is closely and directly linked to human development index,
providing access to adequate quantum of electricity at affordable rates to all citizens
should be the topmost priority for any nation. During the year 2013-14 the country
faced an energy deficit of around 4.2 per cent and a peak deficit of about 4.5 per cent.
In 2014-15, anticipated energy deficit is likely to be about 5.1 per cent to 5.5 per cent.
There has been a recent reduction in the peak deficit due to additional generation capacity
of 20,000 megawatts but it is obvious that power deficit continues to be a major power
problem for the country. This energy deficit is although not the true representation of the
energy paucity in the country, since a significant part of the population is living without
energy access. About 25 per cent of rural households do not have access to electricity
as per the Planning Commission’s Twelfth Five Year Plan document. So the young and

energetic Power Minister came to power without power!
SHRI PIYUSH GOYAL: You have given that power.

DR. K. P. RAMALINGAM: I said the young and energetic Power Minister came
to power without power. Sir, the demand of power is %10,02,257 million units in the
nation. The availability of power is only 9,59,829 million units. So there is a shortage of
42,428 million units. How are we going to equal this? What approach is the Government
going to adopt? Please remember, here we have to reduce carbon emissions also. The
world is crying now. We have to provide clear environment to our future generation.
For this, the only option is to promote and encourage new and renewable energy in
a big way. Now the Government is on the pathway. We have to appreciate that. Sir,
here, I wish to place on record some of the facts relating to new and renewable energy
scenario of India. India has been ranked fourth most attractive country for investment in
renewable energy field by the reputed Ernst and Young magazine. With increasing focus
on renewable projects, the renewable energy market is expected to grow significantly.
Sir, our country is endowed with the availability of around 300 clear sunny days. With
this, we can harness huge solar energy. By doing so, we can increase the contribution
of solar energy to our total energy needs. Jawaharlal Nehru National Solar Mission was
launched in January, 2010 with the prime objective of producing 20,000 megawatt grid
power from solar energy by March 31st, 2022. This Mission was to be implemented
in true letter and spirit.

Coming to wind energy, Sir, Tamil Nadu is a pioneer in wind energy. The districts
of Tirunelveli, Nagarcoil and Coimbatore have many wind farms. Power generated from

here are evacuated and distributed to the whole of Tamil Nadu. Central Government
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should also come forward to promote wind energy. Mr. Vice Chairman, Sir, we must
inculcate the habit of using renewable energy for our household needs. We should make
it compulsory. At this juncture, I request the Power Minister along with the Urban
Development Minister to make it compulsory for having renewable resource in each
and every house. If owner of house gives undertaking to have such renewable energy
mechanism in his/her house, only then permission for building of new houses should
be granted. Make this mandatory for all Government buildings, hospitals and police
stations. Formulate an effective and comprehensive environment-friendly building code.
Results will be wonderful. Unless and otherwise people are not made to realize about
the advantages of having pollution-free energy, we will not succeed in our efforts to
give a good, clear and pollution-less society to future generations. Here, I differ with
Dr. Subbarami Reddy. It is because he is insisting that the Government should import

coal for generation. But, I am differing with him on this point.

Sir, history is witness to having frequent drought in every decade in our country.
So, we cannot totally rely on hydro power. Our learned friend, Mr. Balagopal, said that

hydro power is also costly. No; it is less.
SHRI K.N. BALAGOPAL: No, no. Sir, I said about the capital investment.

DR. K.P. RAMALINGAM: Maybe, you might have been talking about construction

of dam, etc. If it is so, construction of dam is also helpful for irrigation purpose.

Moreover, from planning stage to implementing stage, hydro power projects take

long time. So, returns from hydro power projects are not that much encouraging now.

Sir, now, I am coming to traditional method of power generation in our country
i.e., coal-based power generation. When coal blocks allotted way back in 5 or 10 years
are not developed then how you will meet the ever increasing demand of coal. If we
turn our attention to import of coal ...(Time-bell rings)... Sir, I need five more minutes.

It is a very important subject.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): We will be discussing

on the working of the Ministry of Power again on Monday.
DR. K.P. RAMALINGAM: There is power shortage, no time shortage.

Sir, it will only be a commercial venture, not a welfare activity. A few businessmen
will get benefit from importing coal and the end result will be nothing. So, do not confine
our dependence on only a particular method of power generation. Diversify our production
capacity in various ways. Go for innovation. Promote research and development activity

and come out with good results.
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Sir, a section raises hue and cry whenever announcement regarding free electricity
to farmers is made. The expenses involved in giving free electricity to farmers are very
meager when compared to administrative and establishment expenses of river, dams,

channels, and lake irrigation.

Farmers are morally boosted by giving free electricity, because they are food-givers.
So, don't say that we are giving free electricity to farmers which make shortage and all
that. That is not true.

Then, I come to inter-connectivity of various grids. That is a major problem now.
Strengthen their connectivity. Bring surplus power to those places where power is
required. Reduce the transmission losses and bring them to zero. Only then we will be
surplus. There will not be any necessary to import power as we are now importing it

from Bhutan.

With these few submissions, I thank the Chair for giving me this opportunity.
Thank you.

it fefraora g (A& uaw) : AT SUQWreds Sfl, the Power Minister is missing.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): He will come. Please,

continue. Somebody on his behalf is noting down the points.

it fefraora Rie: W=, afT oy & @ oA f grar daex oo *g # =’ &1
dleT g1 519 9 e # Uop-Us e Iude $HRam ST 8, A 39 Ui gfie =l
BIT B FIHT SR BT ST &1 °7eT 97 Unless and until you reduce theft

in distribution, you will not be able to make power sector economically viable. A lot

of efforts have been made to control theft in power sector at distribution point. But,
unfortunately, it has not succeeded. We have to use technology to reduce the theft. The
technology is available now; like the prepaid chips that you have in the telecom sector,
we should have prepaid electronic meter chips at the distribution points, particularly

amongst the consumers in the industrial sector and other sectors.

The second point I want make is that in our urge to electrify the largest number of
villages, we are transmitting electricity at a very low voltage. The lower the voltage,
the higher the transmission losses. In most of the developed countries, the transmission
is never below 25 KVA. But, in most of our rural sectors in India, we are transmitting
power at 11 KVA resulting in much higher transmission losses. The Power Ministry must
try to convert all these low transmission lines into higher transmission lines and have at
each consumer level distribution point a step-down transformer so that the transmission

losses are controlled and the distribution losses also be controlled.
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On the energy audit at the distribution point, you should fix responsibility of the
person who is in-charge of the distribution point. Most of the distribution companies are
running in losses, or are not being able to pay back the generating companies. Most of
the State Electricity Boards owe huge sums to the generating companies. Most of the
generating companies are becoming NPAs. Therefore, one of the major challenges in
this country is to make the whole power sector economically viable. Until and unless

you make this power sector economically viable, we shall always be power deficit.

Sir, I think, there are a number of old plants which are running at very low plant
load factors. Modernisation of these plants will not need much of an investment and,
therefore, they can be taken up at the State-level and at the NTPC-level also. The usual
age of a power plant is about 35-40 years. Therefore, modernisation schemes should be
taken up by the NTPC and the State Electricity Boards on a priority basis.

Sir, T think, availability of coal is a major problem. Unfortunately, most of our
coal blocks which were allocated as per the Government policy of the NDA and the
UPA landed themselves into the investigation by the CBI. Most of these coal blocks
have to be unshackled; unshackled from the CBI, and unshackled from the Ministry of
Environment and Forests. Until and unless you unshackle our coal resources, you will

be importing high priced coal from outside raising the generating cost.

Gas is an important fuel for our power sector. Unfortunately, a number of power
plants came up with gas as a source for generation. But, then, the availability of gas is

not there and thousands of crores of investment money has gone waste because of that.

Sir, I have always been agreat votary of renewable sources of energy. I think the time
has come, because of higher technology, every day, the solar energy prices are coming
down. We should be looking at hybrid grids which can bring the wind energy, solar
energy with our conventional energy so that through hybrid grids, we could economize
our power generation. I have always felt, Sir, that one of the major energy resources,
the biogas, somehow, has not been used to its full advantage. In the rural areas, if some
amount of the subsidy that we are giving to the petroleum sector is channelized through
the biogas in the rural sector, it can be one of the most decentralized forms of energy
usage in the country. Every unit saved is energy generated. It should be made mandatory
for these people, the builders to use innovative energy-saving devices in all the new
buildings. CFL and LED bulbs now also throw up a great opportunity for energy saving.
In most of the urban areas, Sir, the urban local bodies must look into this that all the

street-lights should either be lit by using the CFL bulbs or be solar-powered.

Sir, the other thing which I wanted to say, Sir, was that ultimately power is absolutely

essential for any country’s development. This is an opportunity for the hon. Minister.
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I think, for the first time, in this country that the Power Minister also has the Coal
Ministry. The end-user and the resource Minister is the same. This charge may have
been given by the hon. Prime Minister for other reasons also, but the fact remains that
here is a great opportunity before the Power Minister, being the end-user he also has
in his authority the natural resource. Therefore, I say, Sir, this is a great opportunity for
the hon. Minister to look into all the issues which my hon. Member of Parliament, Dr.

T. Subbarami Reddy, has raised, and, I strongly support his Resolution. Thank you, Sir.
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SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Mr. Vice-Chairman, Sir, I thank
you for giving me an opportunity to share some of the highlighted energy-efficiency
projects being implemented in the State of Tamil Nadu. I would like to point out that the
Central Electricity Authority, which is the main advisory body to the Union Minister of
Power, the young and energetic Minister, has set a target of 1,00,000 MW of additional
power generation in the period of the Twelfth Five Year Plan, between 2012 and 2017.
That is what is needed to meet the power demands of an economy forecasted to grow
at nine per cent per annum. I know that in this process, ecological unsustainability is
a major cause for concern. We are more worried about the impact that this additional
generation will have on climate. About 70 per cent of this additional capacity is to be
added through coal-based thermal power. I am sure that in our country there is a gap
between the demand and the supply of coal. It was around 83 million tonnes at the
end of 2012.The shortage would have been even more had all the coal-based power
plants been commissioned on time. But the shortage is even forecast now to be 200
million tonnes because the Environment Minister has imposed a ban on mining in
heavily-forested areas. It declared 35 per cent of forest area in nine major coal-mining
zones as ‘no-go’ zones. This led to a complete halt on mining activity over a potential
capacity of 600 million tonnes. So, this ban could affect power generation to the tune
of 1,30,000 MW. Also, the equipment shortages have been a significant reason for
India missing its capacity for adding up its additional targets. For this, Sir, the hon.
Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi Amma is promoting investments
through public-private partnerships by tapping renewable energy resources from mini
hydro, solar, biomass, urban/industrial waste and cogeneration, etc. As you all know,
the Energy Saving Corporation, ESCO, has become a vital component for providing
all the energy composite elements, especially, for running all the urban local bodies.
In the city to which I belong to, Tirunelveli, where I was the Mayor, our hon. Chief
Minister, Dr. Puratchi Thalaivi Amma, has introduced the first pilot visionary project for
producing energy from the municipal solid waste which is collected every day from our
city, which is about 150 metric tonne. It is then segregated, pelletized to produce refused
drived fuel. From there, we were able to capture carbon credit and thus compensating
for the carbon emissions from daily vehicular traffic. Also, 5 MW power is generated
from the municipal solid waste. It is a visionary pilot project which was introduced in

Tamil Nadu, and, that too, in my city, Tirunelveli, which is just about to commission.

Then, bio methanisation project in various cities of Tamil Nadu has also been
introduced, and our hon. Chief Minister has provided funds for starting up new
methanization projects. An amount of about rupees one crore has been provided for every
city and ten major cities of Tamil Nadu are selected for this which are about to put up

initial infrastructure for this. In that project all the food waste, bio medical waste, the fluid
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waste, the hotel waste, etc., are collected and transported, and, through that, we are able
to run 800 street lights every day. This has been possible through the bio methanization
project as a result of which we are not only able to manage our liquid waste but we are
also able to run 800 street lights. So, this is a very valuable information which I would
like to share with this august House so that many of such projects which are run on
renewable energy can be utilized in a much better way. Instructions can be given to all
the local bodies. There should be emphasis on ESCO. New energy conservation projects
can be promoted by issuing notifications. The Government sector can utilize it by issuing
notifications regarding the mandatory use of solar water heating system. The usage of
compact fluorescent lamps in all Government undertakings, corporations, cooperative
organizations and local bodies must be made mandatory too. Then, we could have BIS
marked pumpsets. Especially in agricultural pump-sets, we could switch over to energy
efficient pump-sets. Use of solar water heating systems should be made mandatory in
buildings having an area of more than 500 square yards. The State Government, under
the dynamic leadership of our hon. Chief Minister, is well ahead, with the replacement of
incandescent bulbs with compact fluorescent lamps in all our Government buildings and
offices, including the Government guest houses, offices of the corporations, cooperative
organizations and municipalities. This may be extended, so that Government could
have a rethink on how to have an energy efficiency mechanism, in order to make this
country more competitive, as well as to manage with the shortage. We know that we

are short of power.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): We are short of time
also today!

SHRIMATI VIJILA SATHYANANTH: But we need to find ways to manage with
the power that is available in India. We are going to boom this country with more
power and more light.

I thank the hon. Vice-Chairman for giving me this opportunity to share my views.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you. Shri
Rangarajan.

SHRI T.K. RANGARAJAN (Tamil Nadu): Thank you, Mr. Vice-Chairman. This is
a good Resolution, and I have a lot of hopes from the Minister for Coal and New and
Renewable Energy. I used to eagerly watch and listen to him whenever he spoke from
that side; now, he has to perform from this side!

Sir, we are a developing country and we must explore every way of developing this
country in the power sector. But, having said that, don’t believe in the multinational
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company, Enron. That would be suicidal. We have already tasted the multinational
company. It is suicidal. Don’t go towards that again.

Sir, some years back, I was asked to attend a conference in France. The Conference
had been sponsored by CGT, one the powerful trade unions there. The Conference was
held in Southern France. The Conference was not a regular trade union conference. They
had invited all the public sector companies and private sector companies of Europe. They
had invested money in Africa and Latin America. They started generating power there.
This Trade Union had done one thing; they went to Africa, country after country. The
public sector electric companies went to places where there was no electricity. There
were places where there were private sector companies, like in Congo and Tanzania,
but they said there was no electricity in those areas. So, we asked the private sector
multinational company’s CEO, who was there, as to why he was not able to supply
power to these villages and why the villages were still using hurricane light. The reply
was, ‘it is not profitable’. So, if it is not profitable, private sector companies would not
invest, whereas public sector companies do not have the money to cover things.

(MR. DEPUTY CHAIRMAN in the Chair)
Still, we must think about India. ...(7Time-bell-rings)... Sir, I have started just now.

MR. DEPUTY CHAIRMAN: No, no. The point is, the discussion was only for
one-and-a-half hours. I am sorry, the time is over. You may finish it.

SHRI T.K. RANGARAJAN: But, Sir, I know that you are very sympathetic towards
me and this is a very important Resolution.

MR. DEPUTY CHAIRMAN: Sometimes, I am unsympathetic too!
DR. K. P. RAMALINGAM : No, Sir. You are never unsympathetic. You are always
sympathetic.

MR. DEPUTY CHAIRMAN: Okay, okay. Please.

SHRI T.K. RANGARAIJAN : Sir, the conference gave me a general look. In
Europe, it is okay. My colleague Mr. Singh spoke here. In Australia, it is very good;
I also visited Australia. But in a country like India you have to plan thinking that 70
per cent of the Indian population is farmers. You have to plan in such a way that three
out of ten are below the poverty line according to the United Nations study. Without
taking into consideration all those things, if you start planning and handing over things
to private companies this way or that way, it will spoil the basic thing of the country.
Sir, you have to plan a national grid. At the moment, the southern grid is very weak.
I appeal the Minister to please consider strengthening of the southern grid and bring
a national grid before the end of the Twelfth Five Year Plan. My AIADMK colleague
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has given a very good example of how they are managing in Tamil Nadu. Supply and
demand gap is going to be there permanently in this country. We have planned Delhi-
Mumbai Industrial Corridor; we have planned Chennai-Bengaluru Industrial Corridor.
That is very good. Unless you plan the power production, ordinary people will suffer.
When power will go to the factory and when power will go to multinational companies
like Ford and Nokia, ordinary farmers in the villages will not get power. So, you plan
keeping in mind that this is a developing country. We are neither Europe nor China.
We are still a developing country. So, you plan in such a way that you can have full

energy within a short period.
MR. DEPUTY CHAIRMAN: Now, Mr. Minister. ...(Interruptions)...
SHRI BHUPINDER SINGH (Odisha): Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The time allotted for the Resolution is two
hours. ...(Interruptions)... All those who gave the name in time have been allowed.
...(Interruptions)... Sit down. ...(Interruptions)... Every day you are doing this.
...(Interruptions)... I am not allowing. ...(Interruptions)... This way you cannot dictate.
...(Interruptions)... You are not doing it for the first time; you are doing it for the
third time. I am noting it. ...(Interruptions)... Why don't you give name in time?

...(Interruptions)...
SHRI BHUPINDER SINGH: Sir, our party has time ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am not responsible for that. ...(Interruptions)... Sit
down. ...(Interruptions)... This is very unfortunate. For a number of times, bulletins have
been issued stating that within half-an-hour the names should be given. Accordingly,
we plan the time. After one hour or two hours you give the names. What will we do?
You must remember that there is another hon. Member who is waiting here for the
next Resolution. He is also an hon. Member. But you want to kill his time. This is not
fair. There is a direction from the hon. Chairman that names given after half-an-hour
should not be accepted. Already two hours are over. I am sorry. Kindly, bear with me.

...(Interruptions)...

SHRI BHUPINDER SINGH: It is one-and-half hour. ...(Interruptions)... It is not

two hours. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Today it is one-and-hour hour; the other day it was
half an hour. ...(Interruptions)... You add it. ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, be cool. We are all with you. Be comfortable; be

smiling. I know there is much load on you. But it is not two hours.



Private Members' [1 August, 2014] Resolutions 275

MR. DEPUTY CHAIRMAN: Last Friday, we took hal-an-hour and today one-and-
half hour. ...(Interruptions)... My advice to you is that you give the name in advance;

then I will call you. ...(Interruptions)...
SHRI BHUPINDER SINGH: I have given the name in time. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No. ...(Interruptions)...
SHRI BHUPINDER SINGH: Yes, I have given the name in time. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I was here for thirty minutes; then I went. Within that

time, your name was not there. Now, Mr. Minister, you start please.

SHRI PIYUSH GOYAL : Mr. Deputy Chairman, Sir, I think it has been a very
engaging debate which helped me a lot to learn in a new sector which, for me, was
completely alien to my own professional and political background. But I must say that
it has been a very good experience for me to hear the hon. Members of Parliament
expressing their views, expressing their suggestions and giving me a lot of food for
thought.

Sir, I do hope the Members will appreciate that when we concluded two weeks ago
in this august House, I was on my legs and I was asked by the Chair to reply to the
Resolution, but I had suo motu offered that we should continue it two weeks later so
that more Members get an opportunity to express their views. I was very keen to hear
more Members and I am happy that this has been a very challenging debate where a lot
of balls have been thrown at me, but I hope I will be able to volley them back a little
bit to the other side so that I am able to get and extract some support from all the hon.

Members in the challenging days ahead and in the task ahead of me.

MR. DEPUTY CHAIRMAN: So, Mr. Minister, you have to reply one more

discussion on power.
SHRI PIYUSH GOYAL: I have my replies for every Member of this august House.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): The Minister should first reply

to my points.

SHRI PIYUSH GOYAL: Sir, I have replies for every Member. I have noted all

the points. These are the number of pages with me and I have noted all the comments.

DR. T. SUBBARAMI REDDY: But, first, you have to bear in mind what Resolution

I have moved.

SHRI VIJAY JAWAHARLAL DARDA (Mabharashtra): Mr. Deputy Chairman, Sir,

please inform the Minister about the time constraint.
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MR. DEPUTY CHAIRMAN: The Minister knows it. He is also from your State.

SHRI PIYUSH GOYAL: But I must draw the background that we are standing
herein today. First of all, June 2014 has been a better month than any of the previous
months for the last two years, and the core sector has grown by over 7.3 per cent in
June, as per the statistics released just a day ago. That is against 1.3 per-cent growth a
year ago. I am happy to report to this House that the growth is largely at the back of
coal and electricity. Electricity generation has grown by over 15 per cent in the month
of June, which is the first month that I have taken charge in. I cannot claim credit for
that. I cannot blame anybody all the time for the past, but I must state that, at least, the
inning has started reasonably well. There were some hiccups in Delhi and Uttar Pradesh,
which I will address in the course of my reply, and I will also talk about the proactive
action that this Government took. But the fact is that in the month of June, electricity
generation has grown by over 15 per cent. The nation has seen a revival in the mood,
the investment sentiment and we are Seeing the entire nation looking for better times,
the entire nation backing this Government led by hon. Prime Minister, Shri Narendra
Modi. And, I can assure this House that we are committed to our task of providing 24x7
power to every home, to every industrial and commercial establishment, irrespective of
the State, irrespective of the Government in any State. For that, we will require your
support, your co-operation and the similar enthusiasm at the State level which we are

willing to provide from the Centre.

Sir, I must thank my very good friend, Dr. Subbarami Reddy, for having brought
this Resolution before this House. It is a subject where, I think, none of the Members
can disagree. It is a problem of pretty large dimension, pretty humongous ramification
to the people of India and if I was on the other side, which I was two months ago,
I would have, probably, brought in exactly similarly worded Resolution to attack the
then Government. When hon. Parliamentary Affairs Minister saw the Resolution, his
first comment to me was, “Have you drafted out this Resolution and brought it to the
House?” It almost sounded like an opportunity for me to express before this House the
severe problems that I have inherited. I have before me a White Paper which I can
speak on for two hours to show the nation, to show the hon. Members, the dire state
in which the economy, particularly the power, the coal and renewable energy sector was

inherited by this Government.

But as I said before, I am not looking to politicize this discussion. I do not wish to
bring politics into this sector. I believe that we have to provide power to every citizen of
this country, and, in that, the entire House is united, and, if we receive the same level of
cooperation outside the House and in the States, I commit myself and our Government

to provide 24 X 7 power to every home in this country.
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The hon. Member from Uttar Pradesh did talk about certain happenings in the first
three or four days of my Government. I would like to express to him, even on that day,
on the national television, I had said— ¥ 3% fI9 &1 IISTIIHROT T BT ATRATI
GaE ¥ 99 vy # yded gu 8T A1l {9 (0 RSB I W@ IR Yo b A G
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MR. DEPUTY CHAIRMAN: Mr. Minister, how many more minutes would you take?

SHRI PIYUSH GOYAL.: Sir, I can speak for a couple of hours if the hon. Members

want. [ have answer to every one’s queries.

MR. DEPUTY CHAIRMAN: We have to take up the next Resolution. The Ministry

would also be discussed. So, you would get another opportunity.
SHRI PIYUSH GOYAL: Sir, I will leave it to the hon. Members.

DR. T. SUBBARAMI REDDY: Sir, till now, he has not touched upon the points
raised by me specifically. He is speaking generally.

SHRI PIYUSH GOYAL: Sir, I do not think that I would like to join issue with
the hon. Member. His suggestions, for example, coal is aplenty in Indonesia and South
Africa and NPTC should import coal from Indonesia and South Africa, are things on

which I think, as Minister, I cannot comment.

MR. DEPUTY CHAIRMAN: Dr. Subbarami Reddy, he is replying to you. Please

sit down.

SHRI PIYUSH GOYAL.: I think it is not in the interest of this House that I should
be commenting on individual interest to import from a particular country or to import.
My intention is to increase electricity generation and not further the interest of any

import lobby or import country.

Well, of course, a mention was also made. Since the hon. Member has mentioned
about how to resolve the coal problem by import, I must draw the attention of this House
that two-and-a-half years ago, the then hon. Prime Minister had set up a committee
under his Principal Secretary which was supposed to find a solution to this problem.
That committee, in fact, worked for two years instead of the allocated three months to
find a solution. Despite two years of working, they did not find any solution. They, in
fact, only complicated the problems as we were probably coming to power six months
later. Today, we have a situation that there are power plants aplenty which neither have
a coal linkage, which neither have a PPA, which neither have the ability to import coal
because they do not have a PPA and they cannot participate in the PPA bidding because
they do not have a linkage. It is such an oxymoron that the situation in the country
today is that if you have a power plant, you will not get the coal linkage till you have
a PPA and you will not be allowed to bid for a PPA till you have a coal linkage. This
is the situation which I have inherited today. Then, the hon. Member says that I should

only allow import. How can anybody import if there is no purchase of that power? So,
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I am making my efforts to find a solution to these problems which the hon. Member
has rightfully raised. He also mentioned about loans. He mentioned that the India
Infrastructure Finance Company Limited, IIFCL, should provide loans to the infrastructure
sector and that I should remove all restrictions on financing power projects. Sir, I have
been a votary that Government has no business to interfere in the lending decisions of
the banks. I have never interfered in the lending of any of the PSU banks or the PSUs
working under me. It is an independent decision. They have to look at the economic
viability of each project. They have to assess that their money is safe in the hands of
companies, whether private or public. I think, it is important for me to respect the sanctity
of these independent companies and I will uphold their autonomy. I will not interfere

even if there are certain interests who want me to liberalise the disbursement of loans.

Well, of course, I was told that the State Governments are not calling for bidding
for power purchase. I can appeal to all the Members to request their State Governments
to bid for power purchase. It is something that the Central Government cannot force. It’s
a federal structure. The subject is not a Central subject. I can only appeal to all the hon.
Members to support me. Incidentally, there is paucity of time. Otherwise, I have three
such booklets. These are booklets about issues pending with the State Governments. 1
have issues from each State Government. I am happy to read out for each State including
the State of hon. Member from Andhra Pradesh. It also includes your State of Tamil
Nadu. It also includes your State of Uttar Pradesh. Sir, I have mapped out the issues. I
hope every State Government supports me in all these issues. I will talk more about it
on Monday when we have the debate on the Power Ministry. But I need the support of
the States. I need all of you to exert pressure in your Constituencies, in your States to
help me resolve these problems. I can make one assurance from the Central Government;
if your State takes one step ahead, the Central Government will take three steps ahead

to support your States to give 24 x 7 power supply.

SHRI BAISHNAB PARIDA (Odisha): Sir, the Power Minister of Odisha had come to
Delhi and met the hon. Minister. He had requested the Minister to supply 300 megawatts
of power to the State of Odisha. What is the Minister going to do in this regard?
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SHRI PIYUSH GOYAL: Sir, the hon. Member from Odisha has raised an issue. |

appreciate his sentiments.
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SHRI BHUPINDER SINGH: Sir, specifically, 300 megawatts is the request of Odisha
from the Central Pool. I would like to know whether the Minister is in a position to

give that to the State of Odisha or not. That is my specific question.

SHRI PIYUSH GOYAL.: Sir, there are two things. The hon. Members from Odisha
have raised an issue. The hon. Power Minister of Odisha did come here. He did make
certain assurances. I am in regular touch with him. But, sadly, the issue does not stand
resolved, as I stand in this House today. I would urge the hon. Member to please appeal
to your Government to resolve the issue of Talcher mines. One lakh metric tonne of
additional coal can go to the power-hungry States and power plants, if that issue is
resolved quickly. I will appeal to you to support us. As regards the hon. Member’s
request for additional power, it is something which had been formalized many years
ago under a Gadgil Formula. The allocation of power is done by the Gadgil Formula,
and I am not yet in a position to change the Gadgil Formula. In fact, it would be better
if the State Government could support us. There are many power plants in your State.
If you encourage them to come up faster, instead of depending on the largesse of the
Central Government, you can generate more power in your State. If you need more,
the NTPC will set up more power plants there, if your State comes forward with more
proposals. As regards what the hon. Member of Parliament from a neighbouring State
said, I have on record telephones made from my office. I would urge the hon. Member
to provide the requisite information when his hon. Chief Minister contacted me. I am
the most accessible person. After this debate, I will give you both my mobile numbers.

I think half the people in the House have my numbers. I pick up my phones myself.

SHRI DIGVIJAYA SINGH: Sir, I have a small clarification. The hon. Minister has
pointed out that there are some power plants which have come up without the PPA being
signed and without any coal linkage. Would you please ask this from the bankers, who

have financed these power plants without PPA and without coal linkages?

SHRI PIYUSH GOYAL: Sir, it is a very good question and I am very happy that
it has been put. Of course, all these power plants were financed in the last ten years,

out of which, for four years, I was sitting on that side...

MR. DEPUTY CHAIRMAN: So you have no contribution to that!
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SHRI PIYUSH GOYAL: And the hon. Member was sitting on this side of the House.

SHRI DIGVIJAYA SINGH: I was neither here nor there but I was outside. But the
fact remains that he has made a very conflicting remark and a very confusing remark
that power plants have come up, duly financed by banks, without a PPA being signed
and without a coal linkage. He must verify that.

SHRI PIYUSH GOYAL: Sir, many of these power plants have also come up on the
back of coal block allocations which have been found to be irregular by the hon. CAG,
and many of them have got into trouble because the process, which was followed by the
erstwhile Government, caused agony to the entire coal sector and which the nation is
suffering from today. I think it will be very interesting if the hon. Member would reflect
whether it was the right method of giving coal blocks and making private sector and
Government set up power plants on the back of these irregular allotments. It may also
be very interesting to See whether there was any pressure from the then Government to
those bankers to give those loans. It will be a matter of investigation. I will be delighted
to have an investigation done on that.

SHRI DIGVIJAYA SINGH: Go ahead.

SHRI PIYUSH GOYAL: But I am not sure whether the hon. Member will be very
happy with the findings of that. Sir, many of the Members have talked about solar and
wind energy. I can assure you that my hon. Prime Minister and the nation’s Prime
Minister, Shri Narendra Modi, is, personally, very committed and that commitment
reflects on the fact that out of 2,700 MW of solar, today one-third is in the State of
Gujarat alone. I am very confident that under his able leadership, we shall be able to
significantly increase the solar and wind generation. I also want to state that while the
earlier thinking on renewable energy was one based on subsidy, this Government is
finding out solutions to take the regime of subsidy out of renewable energy and make it
stand on its own feet so that more and more people come into the ambit of renewable
energy and, in the years to come, we will see a revolution in solar and renewable energy
missions. It is already reflected in the Budget presented by the hon. Finance Minister
where he has announced the setting up of solar parks in many States, and if any other
State comes forward with land and requisite support, I can assure Members that we are
looking towards expanding renewable energy even further. So, I would request them to
come to us with more proposals for land and the ability to purchase. Without costing
them expensive power, we have found out ways to get them cheap renewable power,
affordable renewable power, and I urge upon all of them to come forward with more
proposals.

Due to paucity of time, I can only appeal to Dr. Reddy and other hon. Members

that I have noted with interest all their comments and am deeply concerned about this
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[SHRI PIYUSH GOYAL]
crisis. I am sure that, with the support of all sections of the House, we will be able to

overcome this situation and look for an era of an energy surplus, dynamic and a vibrant
India. Also, Sir, I would request the hon. Member that keeping in view the Government’s
assurance in this regard, he may kindly withdraw the Resolution.

MR. DEPUTY CHAIRMAN: Dr. Subbarami Reddy, do you want to say something?

DR. T. SUBBARAMI REDDY: Sir, firstly, let me congratulate Shri Piyush Goyal on
his dynamic personality. He is a very smart person. In 2012, when he initiated the debate
on the Finance Bill, Shri Pranab Mukherjee was impressed and he gave a full reply to
it. So, he is such a capable man. Now, let me thank the hon. Minister and other hon.
Members for having participated in the discussion and for supporting my Resolution.

MR. DEPUTY CHAIRMAN: No thanks for me? ...(Interruptions)...
SHRI VIJAY JAWAHARLAL DARDA: Sir, I want to speak on my Resolution.

DR. T. SUBBARAMI REDDY: What is this? I am the Mover of the Resolution.
Can I not speak? So, Shri Piyush Goyal, please listen to me. Let me clarify. Firstly,
since there is no time, please reply to the points raised by me afterwards in the interest
of coal production and enhancement of power. Secondly, I would like to clarify. He
has misunderstood my point. I never said NTPC should import coal. It is none of my
business to say that NTPC should import. I merely told you that two years back when
hon. Prime Minister constituted a Committee and checked up as to how to import, at
that time it was 120 dollars. Now it is 60 dollars. Prices have come down up to 50 per
cent. So, you just examine. It will be more viable. If you import coal and mix both
imported coal and domestic coal, you will be able to do it. Examine this point.

SHRI PIYUSH GOYAL: I fully appreciate that suggestion. Prices have come down
and I will take this very seriously.

DR. T. SUBBARAMI REDDY: Another point I would like to clarify is this. You
have misunderstood my point. Indian Infrastructure Financial Corporation Limited was
set up in 2006 by the UPA Government to support the power and infrastructure sector.
But what has happened is, in reality, due to some restrictions imposed by Reserve Bank
of India and the Government they are not able to fund. I never told you to fund X, Y
or Z. I merely spoke about policy matter. So what you must examine is, IIFCL is not
under you. it is a Finance Ministry’s autonomous body. So you must restructure it and

you must also fight with the Finance Ministry to give you more strength to do it.

SHRI PIYUSH GOYAL: Mr. Deputy Chairman, Sir, | would urge the hon. Member
and draw his attention to a circular issued by Reserve Bank of India on 15th July, 2014
as a follow-up of the Budget presented by the FM in which we have now encouraged
the banks and all financial institutions to lend a long tenor up to 25 years, money at
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attractive rates for the infrastructure sector.

DR. T. SUBBARAMI REDDY: One more thing, Sir. I raised the most important
point. You have nicely said that you will appoint some professional as Chairman of
Coal India. When are you going to do? Today it is headless. It is the prime institution
of India, which produces coal.

SHRI PIYUSH GOYAL: Thank you, MP Sir for raising that. Sir, the Coal India
has not had a Chairman.....

MR. DEPUTY CHAIRMAN: Mr. Minister, don’t answer to every question. Don’t
answer like that. ...(Interruptions)... Then he will be tempted to put more questions!

DR. T. SUBBARAMI REDDY: I won’t withdraw the Resolution. My last point is,
what Shri Digvijaya Singh raised, about PPA. The serious point is, State Governments
don’t invite biddings. PPA is not there. Then Coal India says that we can’t give coal.
You answer this point on Monday again. The last point is, in very peculiar circumstances,
two brothers, after their marriage, when their wives fight, say, ‘Divide Andhra Pradesh
and Telangana’. Otherwise, they are very affectionate brothers. So you must help both
Andhra Pradesh and Telangana. They are suffering due to power shortage. As a special
case you must take interest to help Telangana and Andhra Pradesh to solve the problem

immediately.

MR. DEPUTY CHAIRMAN: Dr. Subbarami Reddy, you also say whether you are

withdrawing it or not!
DR. T. SUBBARAMI REDDY: Let me complete, Sir.

SHRI PIYUSH GOYAL: The first point is, Coal India has a Chairman. As I
answered, all the States of India are important for us. Telangana and Andhra Pradesh
are equally important and we will not discriminate. In fact, we have given additional
power to both the States very recently.

MR. DEPUTY CHAIRMAN: That is all. You say whether you are withdrawing

or not.
DR. T. SUBBARAMI REDDY: Let me speak, Sir.
MR. DEPUTY CHAIRMAN: What is this? How many speeches you want?

DR. T. SUBBARAMI REDDY: I know the procedure. What I am saying is, before
withdrawing, I want to make my humble submission. I spoke for 35 minutes. I spoke
about so many issues, gave suggestions and sought clarifications. Kindly go through it

and send me a reply. Secondly, on Monday, when you come, you clarify certain points.

MR. DEPUTY CHAIRMAN: No, no; Mr. Minister, why do you want to reply
point by point?
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SHRI PIYUSH GOYAL: This is a discussion in the House. I will clarify everything.
What letter does he want, I don’t know. I am not assuring any letter. If anything is not

clarified, I will clarify right now.

MR. DEPUTY CHAIRMAN: Whatever you could not reply, you write to him.
That is enough.

SHRI PIYUSH GOYAL: I want to know what I have not replied!

MR. DEPUTY CHAIRMAN: No discussion, please. Nothing like that, please. What
you replied is replied.

DR. T. SUBBARAMI REDDY: Sir, in conclusion, I am fully confident that
Shri Piyush Goyal will make a mark, and, as a country we are all united. We are with
you. I am withdrawing the Resolution.

The Resolution was, by leave, withdrawn.
MR. DEPUTY CHAIRMAN: Now, Message from Lok Sabha.
SHRI BHUPINDER SINGH: Mr. Deputy Chairman, Sir, [ have a point of order.

MR. DEPUTY CHAIRMAN: First, Message from the Lok Sabha. I will allow your
point of order after the Message.

MESSAGE FROM THE LOK SABHA
Joint Committee on offices of Profit

SECRETARY-GENERAL.: Sir, I have to report to the House the following Message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"I am directed to inform you that Lok Sabha, at its sitting held on Friday, the 1st
August, 2014, adopted the following motion:-

"That a Joint Committee of the Houses to be called the Joint Committee
on Offices of Profit be constituted consisting of fifteen members, ten from
this House and five from the Rajya Sabha, who shall be elected from
amongst the Members of each House in accordance with the system of

proportional representation by means of the single transferable vote:
That the functions of the Joint Committee shall be -

(i) to examine the composition and character of all existing "committees" [other than
those examined by the Joint Committee to which the Parliament (Prevention of
Disqualification) Bill, 1957 was referred] and all "committees" that may hereafter



